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The applicant has prayed in this application that

the depdrtmental proceedings initiated against him triay

either be quashed or kept in abeyance till the decision by

the competant criminal court, before which he has been

prosecuted for offence under Section 392 of the Indian Penal

Code.

A copy of the chal1 an filed in the criminal court

ifiled bfefot c us in the form of Annexure-B to ttie

application. We have perused the same. We have also

peiused the or^der dt. 29.1.92 issued by the Dy.

Commissioner of Police directing that the departmental

proceedings should be initiated against the applicant. The

fouiiddtion of the aforesaid order is based substantial!
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the same facts which are the subject matter for
investigation in the criminal court. In these
circumstances, the petitioner is bound to be prejudiced in

his defence before the criminal court, if the departmentai
pr0c68ci1n9^f 8^ ci 11 ow8d to coti11 nuc *

We accordingly direct that the departmental

proceedings shall be kept in abeyance till the decision oi

the competent criminal court. If the petitionei is

aquitted, it will be open to the authority concerned to

consider whether it would be desirable to be continued, with

the departmental proceedings.

With these directions, this application is disposed

of finally but without any order as to costs.
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